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THE  MEGHALAYA  ESSENTIAL SERVICES MAINTENANCE

(AMENDMENT)  ACT,  2018

An

Act

to amend further the Meghalaya Essential Services Maintenance (Amendment) Act, 2017

(Meghalaya Act No. 14 of 2017).

Be it enacted by the Legislature of the State of Meghalaya in the Sixty-ninth Year of the

Republic of India as follows:-

Short title and
Commencement.

1. (1) This Act  may  be  called  the  Meghalaya  Essential Services

Maintenance (Amendment) Act, 2018.

(2) It shall come into force at once.

2. In Section 2 of the Meghalaya Essential Services Maintenance

(Amendment) Act, 2017, the word ‘subjection’ occurring after the words

‘1980 in’ shall be substituted by the word ‘sub-section’.

Amendment of
Section 2 of the
Act No. 14 of 2017.

SHILLONG: Printed and  Published  by the Director,  Printing and  Stationery, Meghalaya, Shillong.
              (Extraordinary Gazette of Meghalaya) No. 725 - 730 + 300 — 9 - 10 - 2018.

website:- http://megpns.gov.in/gazette/gazette.asp

W. KHYLLEP,
Secretary to the Govt. of Meghalaya,

Law  Department.


